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dihar Jo-aperative Secieties (Amendment) Bill, 2025
A
BILL

To amend the Bihar Co-operative Societies Act, 1935 (Act VI, 1935).
Be it enacted by the Bihar State Legislature in the seventy-sixth year of the
Republic of India as follows:

1. Short title, extent and commiencerment.-
(1) This Act may be called the “Bihar Co-operative Societies
(Amendment) Act, 2025,
{2) It shall extend to the whele of the state of Bihar,
(3) It shall come into force from the date of its publication in the
Official Gazette.

2. Addition of a new Section 11C after Section 1IB of the Bihar
Co-operative Societies Act, 1935 (Act VI, 1935).- In the said Act after
section 118 a new Section 11C shall be added as follows; namely

“Co-operative Societies formed and sponsored by Bihar Rural
Livelihoods Promotion Society registered under the Bihar Self
Supporting Co-operative Societies Act, 1996 may become the
member of an affiliating society under this Act, Notwithstanding
anything contrary or inconsistent contained in any other provisions
of this Act or the Bihar Self Supporting Co-operative Societies Act,
1996 or rules framed thereunder or bye-laws of any registered
society or orders issued thereunder, the provision of this sub-section
shall have overriding effect.”
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